
Jammu and Kashmir
Pollution Control Committee

chairmanBTjkspcb@gmail.com
membersecretaryjkspcb@gmail,com

0191 -2472881,2476925

Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

The Consuttant Judiciat,
Hon'bte NationaI Green Tribuna[,
Principat Bench,
New Dethi.

No: J KPCC/NGT/OA 969 I t )1 q Date:-}5 -10-2025

Sub:-Report on behatf of Jammu and Kashmir Pol[ution Gontrol
Committee pursuantto Hon'bte National Green Tribunal, order
dated 29.08.2025 passed in OA No. 969/ 2024, titted "Rakesh
Kumar Ghoudhary V/s Union Territory of Jammu & Kashmir &
Ors".

Sir,

ln comptiance to the directions of Hon'bte National Green Tribunat,

Principat Bench, New Dethiorder dated 29.O8.2O25 passed in OA No.969/

2024,titted "Rakesh Kumar Ghoudhary V/s Union Territory of

Jammu & Kashmir & Ors", the report of the J&K Pottution Contro[

Committee is submitted herewith.

It is therefore, requested that the report may kindty be taken on record

and ptaced before the Hon'bte NGT for consideration.

Yours faithfutty,

Enct:- As Above I
(Dr. R. G nath) IFS

Member Secretary
J&K PCC

J&K PCC
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Before the Hon'ble National Green Tribunal
Principal Bsnch, New Delhi

origina tApptication No. 969 ot 2024

IN THE MATTER OF "Rakesh Kumar Choudhary V/s Union
Territory of Jammu & Kashmir & Ors".

Report on behatf ot Jammu and Kashmir Potlution Control Committee
pursuant to Hon'bLe Nationat Green Tribunat, order dated 29.08.2025
passed in OA No. 969/ 2024, titted "Rakesh Kumar Choudhary V/s Union
Territory of Jammu & Kashmir & Ors".

Status Report:

ln comptiance of order issued on 29-08-2025 in OA No. 969 of 2024 by the

Hon'bte Nationat Green Tribunat, the report of the J&K Pottution Control

Committee is as fotlows:

1. That Apptication for consent to operate (renewat) for stone Crusher

M/s Shivataya Construction Company Pvt. Ltd. tocated at vittage Chak

Daul.at, was refused vide order No. )KPCC/T|C|25/5242461 ot 2o25i

dated: 14.07 -2025 (Copy enctosed as Annexure 1), based on the

observation of the fottowing shortcomings/def iciencies:

Pate I of 3

Background:

That the Hon'bte Nationat Green Tribunat vide order dated

29-08-2025 in OA No. 969 ot 2024 directed as fotlows: -

"Repoft dated 28.08.2025 has been filed by J&K, PCC.

Learned Counsel for respondent no.1-MoEF&CC, Learned Counsel for

respondent no.3-J&KPCC and Member Secretary, J&KPCC seek t/rne

for fiting of additional responses."

V
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a) That the por.r.ution control devices and measures were not
property covered

b) The damaged conveyor covering was tying in the unit
c) Waste water was found not property recycted

d) Lack of ptantations in and around the unit.
That Ctosure order was issued against M/s Shivataya Construction
Company Pvt. Ltd. located at vi,.age Chak Dautat, Tehsit Mandat
District Jammu vide this office No. JKPCC/LSJ/Sc_Jammu

(North)/2025/1945-1954; dated 30.08.2025 (Copy enclosed as
Annexure 2).

That Regionat Director J&K pottution Controt Committee Jammu was
requested vide this office No. JKpcc/NGT/oA969/2024/1331; dated:
11.10.2025 to intimate if the ctosure order has been imptemented by
the District Administration

Annexure 3).

Jammu or not (Copy encLosed as

4. That Regionat Director J&K pcc Jammu vide its office No.

PCC/RU/2025/2017-20'18; dated 13.10.2025 has reported that the
c[osure order issued by the J&K pCC has not been imptemented by

District Administration tiU. date (Copy encl,osed as Annexure 4).

5. That District Administration Jammu has been requested to ensure

impLementation of the ctosure order as above with immediate effect
vide this office No. JKpCC/SC./OA_ 969_2024/25/1360; dated:

17.10.2025 (Copy enctosed as Annexure 5).

6. That the Divisionat officer, pottution controt committee, Jammu (North)

has inspected the site again on 24-10-2025 and reported thatthe unit is in

operation in violation of closure order issued by the JK pcc. (Report of the

Divisionat Officer, pCC Jammu is enclosed as Annexure 6).

3

Page 2 of 3

185



Prayer:

ln the premises, it is therefore respectfulty prayed that the report may

kindty be taken on record before the Hon'bte National Green Tribunal. for

consideration.

Dr. R. IFS

Member Secretary
J&K PCC

Page 3 of3
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t 7
Jammu and Kashmir Pollution Control Committee

Pariscsh Bharan. !orest Complex ll Silk Factory Road
'l ransport Nagar. Jammu. 180 006 ll Rajbagh. Srinagar. 190 008

'f el - 019l-?476927: mail - membersccretaryjkspcb@gmail.com

Anr.e-+-tur-o-- 1

o6%_v-t_
(Ghanshzam Singh) JKAs

[]lember 
Secretary I +.-, . Z]i-

Consent Refusal Ordcr

No J KPCCff/C/2515242461 ol 2025 Oated. 1410712025

Sub:- Refusal of Consent under Section 27 of Water (Prevention and control ot Pollution) Act,

lgT4andundelsection2lofAir(Preventionandcontro|o'Pollution}Act,lgEl.

Ref.:-YourOnlineapplicationNo.s24246lforConsenttoOperate(Renewal)forStoneCrusher
received from Regional Director, Pollution Control Committee, Jammu

whereas. J&K Pollution control committee had received your online application for grant of

consent to operate Renewal of M/s shivalaya consttuction co. Pvt. Ltd. village chak Daulat KH.

No. 1/1 Tehsil Mandal Jammu North under section 25 of Water (Prevention and control of Pollution)

Act. 1974 and under Section 21 of Air (Prevention and Control of Pollution) Act 1981 '

Whereas.yourapplicationhasbeenexaminedonlineonJKocMMsportalofJ&KPollution

control committee and the following shortcomings / deficiencies have been observed in your case:

That the pollution contro! devices and measures have not Prcperly covered' The damaged

conveyorcoveringistyingintheunit.wastewaterisnotPropertyrecycted.Thereislackol
ptantations in and around the unit . Moreover te unit is invotved in o .A No. 969/2024 before the

Hon'bte National Green Tibunat , where M/s Shivalaya Construction Co' Pvt' Ltd' is

respondent

Accordingly, your application No. 524246'l is hereby refused under section 21 of the Air

(Prevention and control of Pollution) Act, '1981 and section 27 o'f lhe water (Prevention and control of

Pollution) Act, 1974 read with Section 2526 of said Act, on the Itounds mentioned above'

To
M/s Shivalaya Construction Co. Pvt. Ltd.
Village Chak Daulat Kh. No. 1/1 Tehsil iilandal
Jammu North

^"S-S"n6t*Asstt. Env. Engineer

Copy to the ---'i.'- 
i"g,onrr Director, Pollution control committee, Jammu for information'

2. Oivisional Otficer, pottution dont ot Committee ..rammu (North). He will monitor the unit.and shall

ensurethattheunitholdershallnotoperatetheunittilltheshortcomingsmettheconditions.

"As aporoved bv ComDetent Authoritv"
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Subject: Closure of M/s Shivaliya construction Company pvt. Ltd. located at Village
Chak Daulat, Tehsil Mandal,-District Jammu

order No. : 1-l\ l" pcc of 2oz5
Dated : !6 /o$/zoz5

Whereas, earlier Consent to Operate (Fresh) was issued to M/s Shivallya
Construction Company Pvt. Ltd. located at Village Chak Daulat, Tehsil Mandalr-District
Jammu vide consent order No. pcc/digltallz4o43gg7ss4 of zoz4 dated t6-a*zoz4,
which was valid uptoJanuary,?,o2s, and thereafter, unit holder failed to renew the consent
from J&K Pollution Control Committee, as warranted under Section z5/z6 and of the Water
(Prevention and Control of Pollution) Act 1974 and Section 21 of the Air (prevention and
Control of Pollution) Act, 1981 respectively; and

Whereas, on the basis of pollution potential, Stone Crusher and Hot/Wet Mixing
Plants are classified as "orange category" activity and obtaining the prior consent from
the J&K Pollution Control Committee is mandatory of such units, alongwith adoption of
pollution control measures to achieve the Prescribed Standards of pollution; and

Whereas Hon'bie National Green Tribunal in its order dated o7-tt-zoz1 in O.A. No.
969/zoz4 titled Rakesh Kumar Choudhary Versus Union Territory of Jammu and Kashmir &
Ors directed to take legal action against M/s Shivaliya Construction Company pvt. Ltd.
located at viUage Chak Daulat, Tehsil Mandal,-District Jammu as the project proponent
is violating the conditions of the consent issued by the J&K pollution Control Committee;
and

whereas, M/s Shivaliya Construction Company hrt. Ltd. located at Village Chak
Daulat, Tehsil Mandal,-DistrictJammu, is operating in violation of Section zg,/26 of the
Water (Prevention and Control of Pollution) Act, 1974 and Section 21 of the Air (prevention
and Control of Pollution) Act, r98r without valid consent from the Jammu & Kashmir
Pollution Control Committee; and

Whereas, the Divisional Officer, Pollution Control Committee, Jammu (North)
conducted fresh inspection of the stone crusher, reported that the unit holder has applied
for consent to oPerate (Renewal) vide application No. 524246r, which was refused to the
project proponent on the following grounds vide letter No. JKPCC/T/C/25/gz4z46t of
20925 dated L4-O7-2O25 ;

(i) Pollution Control Devices/Pollution Conlrol Measures are not properly maintained in
the unit.

(ii) Damaged conveyor covering is lying within the premises in the unit.
(iii) Waste water is not being properly recycled.
iv) Plantations in and around the unit is deficiant.

Whereas, Mls Shivaliya ConstrucHon Company Pvt. Ltd. located at Village Chak
Daulat, Tehsil Mandal,-DistrictJammu after refusal of consent.

Jammu and Kashmir pollution Controt Committee
PariveshBhavan, Forest Complex ll Sitt< Factory Road

Transport Nagar, Jammu, 180 006 ll Ra;Uagn, Srinagar,
Tel - 0191-2476927; mait - rmbe$effiryjkspcb@gmail.com

qp%^^-..-
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Now therefore, in exercise of powers vested with J & K Pollution Control
Committee under Section 33 (A) of Water (Prevention and Control of Pollution) Act,
rg74 and Section 31 (A) of the Air (Prevention and Control of Pollution) Act, r98r,
the following directions are hereby issued: -

i. Deputy Commissioner/ District Magistrate, Jammu shall close down the stone
crusher under the name and style of trTs Shivaliya Constnrctlon Company ptr1.
Ltd. located at Village Chak Daulat, Tehsil Mandal,-District Jammu
immediately.

ii. Director, Department of Industries and Commerce, Jammu shalt de-register
stone crusher, if registered.

iii. Executive Engineer, APDCL) Electric Dfvision, Jammu shall disconnect the
electric supply to M/s Shivaliya Construction Company Pvt. Ltd. located at
Village Chak Daulat, Tehsil Mandal,-District Jammu.

iv. Executive Engineer, Jal Shakti Department, Divtsion Jammu shall disconnect
the water supply to *r7s Shivallya Construction Company Prrt. Ltd. located at
Village Chak Daulat, Tehsil Mandal, -District Jammu.

v. Prop. M/s Shivaliya Construction Company Pvt. Ltd. located at Village Chak
Daulat, Tehsil Mandal,-District Jamrnu is directed to cease the operation of the
stone crusher, forthwith.

Issued with the Approval of CompetentAuthority.

rcr,""##shOffixas
Member Secretary
J&KPCC 4o.a-1-E

No : - JK PCC/ LsJ/sc-Jammu( North)/ zozs l,1q$.nqoated:-]g lo8/zoz5
Copy to the:-
i. Deputy Commissioner/ District Magistrate, Jammu for information and

necessary action.
ii. Director, Departnrent of Industries and Commerce, Jammu for information and

necessary action.
iii. Regional Director, PCC, Jammu for information and follow up action within a

fortnight.
iv. Chief Engineer, Jammu Power Distribution Corporation Ltd. (IPDCI), Canal

Road, Jammu for information and necessary action.
v. Chief Engineer, Jal Shakti Department, Jammu for information and necessary

action.
vi. Executive Engineer, (JPDCL) Eiectric Division, Jammu for information and

necessary action.
vii. Executive Engineer, Jal Shakti Department, Division Jammu for information and

necessary action.
viii. Divisional Officer, PCC, Jammu (North) for information and with the direction

to follow up and get the closure order implemented through District
Administration.

ix I/c web site Pollution Control Committee Jammu for uploading the closure
order.

x. Prop. M/s Shivaliya Construction Company Pvt. Ltd. located at Vlllage Chak Daulat,
Tehsil Mandal,-District Jammu for compliance.
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Parivesh Bhavan, Forest Comptex

Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

Jammu and Kashmir
Pollution Control Committee

chairmanBTjkspcb@gmail.com

membersecretarylkspcb@gmail.com

0191 -2472881,2476925

WTSA
NEW DELHI 2O?;?

Regional, Director,
Jl( Pottution ControI Committee,
Jammu.

No: J KPCC/NGT/OA 96912024/ lfil Dated:- ll -10-2025

Sub:- O.A No. 96912024 titted "Rakesh Kumar ChoudharyV/s Union Territory of
Jammu&Kashmir&Ors.

Ref:- Ctosure Order vide No.174 )KPCC of 2025 dated 30-08-2025

Madam,

Ptease refer to the subject and reference cited above. ln this connection,

I am to convey that the ctosure order was issued against M/s. Shivataya Construction

Company Pvt. Ltd. Vide this office No. JKPCC/LSJ/SC-Jammu(North\1202511945-

1954 dated 30-08-2025 (Copy enctosed)

As such, you are requested to intimate , if the ctosure order as above, has

been imptemented by the District Administration Jammu or not.

Yours faithfuttY,

(Dr.R. ath)lFS

$llember 
SecretarY

zA.
/72_\

// J&K PCC \\
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1? Govemrnent of Kashmir
Jammu

180 006

Ihe Member Secretary,
]&K PCC. Jammu.

No. : PCClRDJl2oZil Sa t? " / K Oettu f lnwzazs
Sub : ctosure of H/s shivatys conrtruction Gompany hn. Ltd. tocatad ar

Village Chak Dautat, T6hBlt Handat, Otrtrlct Jammu.

Sir,

Kindly ffnd mctoccd horrrriBr tho tebgt rtxtus submltted by Ofuieionat

officsr, KC lammu North vid* his tmnu rb. pccrBorNllllzstl&* dsted 06-10-

2025 wherein he has reprted thst clorurc order isaued by the Committee vide No.

174 JXPCC ol 2025 d6ted o6-to-202i has not been implementad by Diatrict

Admlnistrstion tilt date.

Hsnce, report ir submitted for intormation and further nEcessary actlon.

Yours taithfulty,

lrnul" . iil ic.ri c. .ll*,"
Regbnat CIiractor

$;*r PCC lammu

Copy to Divrsionat Otficer, PCC Jammu North for information.
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No: PcC/DoJNl2L2s/tStl Date: $ ltol2g
Subject:-Ctosure al M/; Shtvattyo Construction Company pvt.Ltd'

locdted atvtllage chdk Daulat,Tehsil Mandal, Distrtd tammu.

OTFICE OF THE DIVISIONAL OFFTCER POLUJTION CONTROL COMMITTEE

JAMMIJ (NORTH)

The Regional Director
Pollution Control Committee
Jammu.

Respected Madam,
With respect to the cited subject, as directed the above said

unit was inspected by field officer today on 61fi/25 and found that

closure order Vide order no- ll4 of 2025 dated issued

by Deputy

Jammu

Submitted Please.

Yours faithfullY,

j

flc &bl)
Divisional Officer

ylcc,t"*mu 
(North)

q
q >1tr

I g7€
o&/r"/ z.tsqg

w

against above said unit is not implemented Commissioner,
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<iammu and Kashmir

Poilution Contro! Committee
chairmanSTjkspcb@gmail.com

membersecretaryjkspcb@gmail. com

0191 - 2472881,2476925

flnr"e+trnr--5

Parivesh Bhavan, Forest Comptex
Transport Nagar,.lammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008ITUWTSA
NEW DELHI 2024

Deputy Commissioner,
fammu.

No.: JKPCC/Sc./ oA- 969-202.4/Zgt tl{o Date: 11 -10-2025

Sub: Closure of M/s Shivalaya Construction Company Pvt. Ltd. Located at
Village Chak Daulat, Tehsil Mandal, District |ammu.

Sir,

Please refer to the subject cited above. In this connection, I am to convey

that closure order was issued against M/s Shivalaya Construction Company

Pvt. Ltd. Vide this office No. IKPCC/LSf/SC-fammu(North) /2025 / t945-1954;

dated: 30.08.2025 (Copy enclosed). The matter is sub-judice and is being

heard by Hon'ble NGT.

As per the latest field report submitted by Divisional Officer Jammu North

(Copy enclosed), the closure order has not been implemented yet. It is

therefore, requested that the closure order may be got implemented with

immediate effect in compliance to Hon'ble NGT directions dated 1,7.12.2024

[Copy enclosed)

Yours faithfully,

Dr. R. IFS

qpMember Secretary
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OFFICE OF THE DIVISIONAL OFFICER POLLUTION CONTROL COMMITTEE

JAMMU (NORTH)

No: PCclDoJN/2O2stt7S'171 Date2 )Lq-1.-JI^
Subject: OA No.969/2024 in the matter of Rakesh Kumar Chaudhary Vs. union Territory

J&K &Ors. Before NGT (PB), New delhi

RefNo: JKPCC/RDJ/NGT/2512073 oatet2tlrOl2s

Respected Madam,
The report as desired by higher authority vide above said Reference No and subject

cited above is as under:
1. The project is still ongoing.
2. As per letter from NHAI, PIU -Jammu, the date of completion for project is 31'12.25 (copy

enclosed for reference)
3. The consent issued to the unit namely M/s shivalaya construction company Pvt. Ltd, village

chak Daulat, Tehsil Mandal, Jammu was valid up to Jan- 2025 and thereafter closure order has

been issued aSainst the unit vide no 174 JKPCC of 2025 Dtd. 3OlO8l2S trom IKPCC and unit is

operational in violation of closure order .The closure order is not implemented by concerned

authority till date.

Submitted Please.

Yours faithfully

-t-'7J-
Deepak

Divisional Officer Jammu (North)
r)

Copy to: Member secretary, JKPCC for kind information

The Regional Director
Pollution Control Committee
Jammu.
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NATIONAL HIGHWAYS AUTHORITY OF INDIA
(Ministry of Road Transport and Hlghways, Govt' of Indla!

q. fl t qq, 31s/ I, qsfl qnq, o-*Buo-*- 18oo1s
I)ro.icct Implemenration 0irit, S i S/ i, 2"'r Floor, Channi I-limmat - Jammu - 180015

; t-. .

({UI9/Tel - 0 1 91 - 35 1 1 ? 5 O, Ot9L-2 4 67 49L

{to- jam@nhai.org, aqgr{c- www.nhai.gov.in

pD IJMU lDKE/Pkg -1612a24-2s[ ! o Dated: fif rea z;s

Dlvtstonal Oflicer
JKPCC
Jammu-North

Sub: Development of Jakh (Vijaypur)-Kunjwani Section of NH-44 to Six Lane

Expressway standards as part oi Delhi Amritsar Katra Expressway {Design Ktn

503+200 to Km S15+0OO) including development of Kunjwani to 4th Tawi Bridge

Section of NH- l44/.to four lane NH standards (Ch 0+000 to 7+385 of NH-144A; spur
r corrnectivity to Jammu Airport) on Hybrid Annuitylrilode glder Bharatmala Pariyojna
in the UT ;f Jammu and- Kashmir (Phase-ll-Package-XVl)-Documentary proof of
completion date for renewal of stone crusher plant and other unlts-Reg.

Ref: M/s Vijaypur Kunjwani Highways R/L Ltd. letter No. SCCPL/2024-

25 I DAKIT 65 I 2OSl dated O3.O2.2O25 (copy enclosed)'

Sir,

with reference to the cited subject, concessionaire for subject project vide letter

cited above has submitted that documentary proof has been asked for the expected

project completion date for the renewal oi their stone cmsher plant and other

asstciated units as per the request received from your office.

2) ln this regard, it is to be informed that the likely date of completion for the

sut{ect project i"s sl .r2.2O25. As such, the request oi concessionaire is herewith

being forwarded for renewal of Noc for stone crusher plant and other units for t].e

early comPletion of the Project'

above

(

NHAI, PIU arnmu

6 srrdtl d trdr - 110075' ({tilr{: 9 1 - I I -24074 I 0 ot25}7 42A0

qqr{ o-rqttrq: fr- 5 gd

?,"" l";"* Leader, Pkg-16' M{: }'3:^::,1"T1#i:ffit:rffir:,*' 
Jammu'

,ri A,thorized signatory, M/s--vr:"rpi'r . 
rrr.ri*""i Highways Pvt' Ltd'

zt 
ffiurir;i* utta necessary follow up action'

for

I Websire : hnP://www'nhai'org

Corporate office: C 5&6, Sector' 10, Dwarka, Nerv Dellt i-l10075.Phone: e t - I I -2407 41 00/z'0? +200 * wehsite: httP://www'nhai'org
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